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Misc. Crl. (bail) Case No. 210 of 20

21-08-2020

Seen the petition filed U/s.438 of Cr.P.C. seeking pre-arrest bail by

accused/petitioner namely Muzzammil Hoque apprehending arrest in

connection with Tezpur P.S. case No. L23012020 (corresponding to GR case

No.1986/2020) U/s. 4eB(Ay313 13071328 of IPC.

Heard ld. Counsel for both the sides through video conferencing as

directed by the Hon'ble Gauhati High Court. Perused the materials available on

record.

It is submitted that the accused/petitioner has been serving as a

Peon in the office of the Chief ludicial Magistrate, iorhat and this false case has

been slapped on him by his wife who was married to the petitioner barely one

year back. It is further submitted that the wife of the petitioner has fallen sick

during her pregnancy for which she received treatment at the instance and

cooperation of the accused/petitioner who had also met all the expenses of her

treatment. 
:

However, case diary was called for in this case which has been

received today and perused the materials in the case diary. It appears from the

case diary that during investigation the investigating officer has recorded

statement of as many as four witnesses who are material to the case including

the informant of this case. Moreover, though there is prima facie materials to

show commission of offence U/s.498(A) of IPC but there is not even an iota of

materials on record to show the commission of any offence U/s.313/3071328 of

IPC so far collected by the investigating offlcer. Moreover, the accused is stated

to be a peon serving in the establishment of the Chief Judicial Magistrate, Jorhat

and therefore there is no apprehension that if enlarged on bail, there is

likelihood of his jumping bail. It further appears to me from the materials

available in the case diary that custodial detention/interrogation of the accused

is not necessary for rhe purpose of further investigating of this case, if any to be

conducted by the investigating officer.
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Considerinqalltheaforesaidaspects,theprayerforpre.arrest

bail of the accused/petitioner above-named stands allowed.

It is directed that in the event of arrest of the accused/petitioner

in connection with the afore-stated case he shall be allowed to go on bail of

Rs.10,000/- (Rupees ten thousand) only with one surety of like amount to the

satisfaction of the arresting authority on the following conditions :

(i) That the accused/petitioner slritt appear before the

investigating officer within a reasonable time and shall

get his statement recorded in connection with this case.

^x (ii) That he shall extend all necessary cooperation as may

';o expected from him by the investigating officer'

(iii) That he shall not in any way hamper the investigation nor

shall he temper with the evidence nor shall he intimidate

any of the witnesses of this case.

Let the case diary be sent back along with a copy of this

order to the investigating officer for information and necessary action'

Misc. case stands accordingly disposed of.

( N. Akhtar )
Additiona.l Sessions Judge
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